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CSNTRAL /CSMINISTRATIVE miBUNAL
PRilCIPAL BcICH ; i\EW DELHI

C,C.P. NO. 221/89 in DHCIDED ON : 27.1.1992
O.A. NO. 2349/89

Ramdev Prasad & Ors, Petitioners

VS.

Raeesh Chand S. Ors. ,,, Respondents

CCBAM

THE HON'BIH H'iR. JUSTICE V. S. MALIMATH, CHAIH '̂IAN

THE HON'BLE m, P. G. JAIiM, MEIvBEH (A)

Mrs. Meera Ctiibber, Counsel for Petitioners

Shri L. Vertasj Counsel for Respondents

ORDER (ORAL)

(Hon'ble fvlr. Justice V. S. Malimath, Chairraan) ;

The inter ire order not to displace the petitioners

is subject to the condition that they ,have not already

been relieved. They were all casual labourers o,n the

f date the interim order case to be made, as stated by

them. The respondents have, in their reply, stated that

all the petitioners in this contespt petition had been

retrenched either ©n 20th ©r 2ist MoveRiber, 1989, l©rg

before the interisa order came to be made. They have

produced ccpies of the orders stating that they were

rendered surplus, and, therefore, retrenched v;ith

imniediate effect and that the retrenchment conpensstion

has also been tendered aleng with the orders,

2, Havirg regard to the nature of eEployssent and the

orders made before the interim order of stay case to be
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Blade ©n 23.li.1989, we are inclined te take the view

that the respondents caoriot be regarded as having

c©ntumac i©usly vieiating the interim order. Hencej

this petition is dismissed and the rule is discharged

( P. C. JAIN ) ( V. S. MALI '̂iAI?! )
as A'cP.lBER (a) chairman

27.1,1992
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